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SHRI KRISHNA CHANDRA HAL-
DAR (Ausgram)': Sir, I was trying for
the last seven days to raise this matter
of jute price in the House,
Thad tabled a Calling Attention Notice and
also sent a notice under rule 377. I am
hsppy that Shrl Jyotirmoy Bosu has been
allewed to raise it. But, after the Minis-
ter's statem:nt, we must be permitted to
put questions and a discussion must be
allowed in the House.

MR. DEPUTY-SPEAKEBER: We now
take up..

SHRI JYOTIRMOY BOSU: S8ir, I
thought that you would make some observa-
tions that the Minister should make a state-
ment ....

MR, DEPUTY-SPEAKBR: It has
goneonrecord. Itwould bein the interest
of the Minister to come forward with a
statement.

SHRI JYOTIRMOY BOSU: Mr.
Raghuramaish, have you heard the Deputy-
Speaker?  H: has said that the Minister
should make a statement.

MR. DEPUTY-SPEAKER : No;no. I
did not say that. I said that it is in the
interest of the Minister himself t0 come
forward and ma%= a statem:nt. T meant
the concerned Minister,

We now proceed to the Statutory Reso-
lution and the Bill regarding the Sick
Textile undertakings (Nationalisation)
Ordinance.

15°51 hes.
STATUTORY RESOLUTION RE.
DISAPPROVAL OF SICK TBXTILE
UNDERTAKINGS (NATIONALISA-
TION) ORDINANCE

AND
SICK TEXTILE UNDERTARINGS
NATIONALISATION) BILL

(Nationalisasion) Bill

MR. DEPUT Y-SPEAKER : Thenex
item in the agenda is the stattory resolu-
tion regarding the Sick Textile Under-
tekings (Nationalisation) Ordinance; and
the Sick Textile Undertakings (Nationali-
sation) Bill follows that item. The two
will be taken together. The time allotted
is six hours.

SHRI S. M. BANERJBE (Kanpur) :
Sir, just one minute, There are many
provisions regarding this Bill and some are
very controversial. We are told that in
certain matters of safeguarding the interests
of the textile workers, such as the social
benefits in respect of pension, gramity
and provident fund, some important steps
are being taken. We metthe hon, Minister
Mr. Maurya—1 am thankful that he is
bringing some amendments—and we also
met Mr. Pai. Certain things were agreed
to. And now Ilearn that the law officers
are objecting to provident fund. Because
this is not going to the Select Committee,
I submit to you and through you to the
hon. Minister, ...

MR. DBPUTY-SFEAKER : Are you
spesking on the Bill ?

SHRI S. M. BANERJEE: ....because
the ordinence will have to be converted
into a Bill, that if the hon, Minister can
call a meeting of the Opposition Members
tomorrow-—my amendments will come
tomorrow—we could have a formal or
informal discussion so that some decision
can be tsken and the workers may be
helped.
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MR. DEPUTY-SPBAKER : Resolu-
tion moved :

«This House disapproves of the Sick
Textile undestakings (Naticnaliss-
tin) Ordinance, 1974 (Ordinamce



No. 12 of 1974) promulgated by the
President on the 215t September,

1974

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA) : The Sick Textile Undertakings
(Nationalisation) Bill was introduced in
the Lok Sabha on the 2nd September,
1974. The hon. member, Shri Limaye
raised an objection thatin principle he is
against the Ordinance.

T would like 1o reply to this first and then
come Lo other relevant points he raised.

16.30hys. (SHRI VASANT SATHE
in the Chair)

Before proceeding further, I would men-
tion in the very beginning that barring the
bitterness which the hon. member has
got for the Nehru family and its members—
Tam not goingto involve myseli in replying
that bitterness hecause whatever bitter-
ness he has shown, that is his persunal
feelir g—regarding rest of the things he
has given very sound proposals which will
help not only the workers and the industry
tug also the entire nation. Some of the
points he made are already being sgreed
upon and I would like to mention them
during the course of my observations.

Regarding the Ordinance, hon. members
are aware that the load of government
business awaitirg disposal was heavy.
The House was considering the Finance
Bill introduced in connection with the
supplementary budget. The Bill had to
be passed so that the relevant provisions
could be brought into effect. The import
licence case which was not earlier on the
agenda became an explosive issue and took
up a good deal of time. The Constitution
(Thirty Sixth Amendment) Bill relating
10 Sikkim was also brought up for consi-
deration. Under these circumstances,
the Business Advisory Committee of the
House could not allot any time for discus-
slon of the Sick Testile Undertekings
(Mationatisation) Bill before the House was
prorogiued on p September, 1974
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As inevitably there was to be a gap of
about three moths between the introduc-
tion of the Bill in the last session and its
consideration in the present one for ressons
discussed below, it was  considered
necessary to promulgate the Sick Textile
Undertakings (Nationalisation) Ordinance
on 21 Sept. 1974 Firstly, there were 6 tex-
tile undertakings the management of which
coulg not be taken over by Government
on account of stay orders passed by courts.
The possibility of transfer of assets by the
owners of these undertakings could not
beruled out, Itwasnecessary totakeover
the possession of these mills to ohviate such
a possibility, Secondly, the owners of
these sick undertakings knowing the provi-
sions of the Bill could enter into contracts
which would be detrimental to rthe interest
of the undertakings. Tbirdly, since the
linbilities pertaining to the takeover of the
management were not being assumed by the
Central Government but were to be paid
out of the amounts provided under the
First Schedule on the basis of claims to be
filed before the Commissioner of Payments,
certain creditors had begun to pressuries
the managements to discharge these liabi-
lities before the sctual pationalisation of the
undertakings. In these circumstances, in
case the managements succumbed to such
pressures, considerable losses could have
been caused o the undertakings and the
intention of laying down the order of priori-
ties under the Second Schedule for dis-
charge of cleims would have been defeated.

At this stage, 1 may also be permitted to
mention that in similar circumstarces in
the past also it had become neccssary for
Government to issue Ordinances after
introduction of the relevant Bills which
could not be enacted into law in time.

I am sure hon. members would appreciate
the weighty considerations which impelled
Government to promulgate the Sick Textile
Undertakings (Nationalisation) Ordinwrce,
1974 on 21 September, 1974 when the
relevant Bill could not be taken up for
consideration in the last session of Parlie-

ment. The Sick Textile Undertaking
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(Nstionalisation) Bill 1974 now sceks to
replace the Ordinance which hes been
promulgated.

I would sppreciate  the fecling of Shri
Madhu Limaye who hed high apprecia-
tion for the step,the Government took
of nationslisation, He has said some-
things which are already being followed
by Government. He said during his
speech that 25-30 per cent of the prices
should be pulled down. This is already
the policy of the National Textile Cor-
poration and it will be implemented in
due course.

He has also given valuable suggestions
about other things, but he himself has
suggested in his speech that the textile
industry is controlled by two Ministeries,
and the hon. Member took objection to it.
One part of it is controlled by the Ministry
of Commerce and Foreign Trade and the
other part is managed by the Minisrty
of Industry. I would like to mention that
most of the portion contained in his
speech are concerned with the Commerce
Ministry, So, I would not like to take the
time of the hon. House in replying to those
questions because they are mainly concern-
ed with the Commerce Ministry.

Before I move for comsideration, I
would like to draw the attention of the hon.
Members to certain salient festures of
this Bill. Under clauses 3, 4 and §, the
right, title and interest of the owners stand
transferred to and vest in the Central Go-
vernment free of all encumbrances. We
sre moving amendments to sub-clsuse
(1) of clause 4 and clause § of the Bill
to make it clear that besides the sssets
scquired, certain lisbilities, viz.. loans
advanced by the Central Government or
State Governments or by the National
Textile Corporation/State Taxtile Corpora.
tions, and wages, salaries and other dves
of employees relsting to the post-take over
of mansgement period shall be the lisbi-
tides of the Central * Governmen: and the
sald lisbilities will be discharged for and

(Nationgllsarion) na?“

on behalf of the Cemtral Government by
the National Textile Corporation, The
provisions in Chapter 1II refer to payment
of amount to the owners of the sick réatile
undertakings for the transfer to and vesting
in the Central Government of the right,
title and interest of the owner in relation
10 the sick textile undertsking.

Chapter IV refers to the management of
the sick textile undertakings through the
National Textile Corporstion which is
empowered to exercise powers in this be-
half. It may be stated that clsuse 6
empowers the National Textile Corpora-
tion to set up subsidiary corporations.
Chapter V contains provisions relating to
employees of the undertakings. Clause
14 clarifics that all employees of the vnder-
takings shall become employees of the
National Textile Corporation on snd
from the appointed day and continue to
draw the same emoluments and have simi-
lar rights as they were enjoying previously.
Chapter VI deals with the appointent of
Commissioners of Payment and the pro-
cedure for making payments. Under clause
18, the Central Government has to pay
to the Commussioners within 30 days from
the specified date the amount indicated in
the First Schedule. Under clause 20,
every person having a claim against the
owner of a sick textile undertaking has to
prefer the claim before the Commissioner.
The priorities of the claim have been Indi-
cated in clause 21, which is to be read with
the Second Schedule,

In this Bill, a clear distiction has been
made between lisbilitles of the undertak-
ings for the post-take over if managemem
period and those pertsining to the pre-
take over of mansgement period, It was
considered necessary has priority should
be sccorded to labilities incurred during
the period. ‘The management of the under-
takings remained with the Central Go-
vernment since the Goverament had. with
the loans and other credins obisined
made investments or modenisstion and
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rehsbilitation of the mills, It was nece-
ssary to énsure thst the creditors placed
In Cstegory I of the Second Shedule who
had helped the Government during this
period to undertake such rehabilitation
and modernisation of mills should have
their lisbilides fully protected. There-
fore, it has been provided under clause 27
that where any liability arising out of any
item specified in Categmy I of the Second
Schedule is not discharged fully by the
Commissioner out of the amount, the
Centrsl Government shall sssume 1he lisbil-
ity to the extent it remains undischarged.

In the case of liabilities pertaning 10
the pre-take over of management period,
these huve been placed under Categories
IH, IV and V of the Second Schedule.
The creditors concerned will have to file
cliims before the Commissioners of
Payment for settlement of these liabilities
out of the amount paid to the owners under
the First Schedule. Under Clsuse 24,
the procedure for payments to claimants
and under Clause 25 to the owners,of the
balance left over after meeting the liabi
lities 83 specified in the Second Schedule
has been laid down.

Chapter VII deals with miscellaneous
provisions. It is pertinent to state that the
interest of employees of the mills have always
been kept in view by ihe Government.
For the post take over of management period,
all employees’ dues are being fully protected
and they are not required to file any claims
for satisfaction of these dues before the
Commissioners of Payment.

Inretndwd\em-ﬁheomof mang-
gement period also, the employees’ dues
have been given a priority only next to the
secured creditors. It may also be clarified
that in respect of employees whose services
are transferred to the N'TC or its subsidia-
ries after nationalisstion, the entire period
of their service will be taken into  account
for determingtion of amount of gratuity
and perision paysble to them.

The future mansgement pattern of these
textife undertaldngs has been worked out
keeply g in view the requirement of ¢ fiicient

(Nationalisasion) Bilk

and co-ordinated management on @ uni-
form pattern throughout the country.

One point was raised by an hon. Member.
The State Governments have been given
the option to participate in the equity
to the extent of 499). The management
willbe looked after by the National Textile
Corporation. - Under the National Tex-
tile Corporation there will be 9 subsidiary
corporations, Inthese subsidiary corpora-
tions the States will have the right to pur-
chase shares up to 49%. 51% will be the
share of the Centre.

SHRI RAJA KULKARNI (Bombay-
North East) : What will be the right
of State in the mansgement,

SHRI B. P. MAURYA : I ehould like
to go into details when we take up clause
by clause consideration. This has been
done in order to avoid heterogenous orga-
nisations and to have one uniform pattern
s0 that the workers could get their dues and
the consumers also could get cloth at a
fair price. Keeping these factors in mind
this decision has been taken so that there
can be one uniform pattern of mansgement.
No doubt that will be helped by the 9
subsidiary corporations. The States will
be given their shares so  that the will not
lose interest. When the Chairman-cum-
Mansging Directors are appointed they
will definitely be appointed in consulta-
tion with the States Governments. When
we come to clause by clause discussion
we can discuss the detail. At this stage my
submussion to the hon. Member is that
the idea is to organise this industry in such
a way that we produce the maximum and
we produce such articles which are used for
domestic consumption. When we pro-
duce articles which are 1o be used for
foreign market, in that case also a uniform
system will definitely help.

It is worth mentioning that during the
period the sick textile mills have been
managed by the Government, they have
shown good working results in terms
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wiping out past accumulated losses. As
per provisional figures availsble the 96
mills under the management of the Govern-
ment have generated a net profit of Rs. 9
crores during April-August, 1974. Na-
tional Textile Corporation has also under-
taken & comprehensive programme of mo-
dernisstion and rehabilitation of these sick
textile mills.

Bsfore I conclude I want to refer to the
point raised by Shri Madhu Limaye, the
price policy has been their main slogan in
their political working. We agree that
there should be a price policy whereby the
NTC could provide grod quality cloth to
the consumer at the lowest possible price,
and it will be the endeavour of the NTC
to lower down the prices by 25t 30%.
He referred to priority being given to the
wages of the workers and we shall discuss
that 1n details when we come to the clauses.

With these words I beg to move :

“That the Bill to provide for the acqusi-
tion and transfer of the right, title
and interest of the owners in respect
of the sick textile undertakings speci-
fied in the First Schedule with =&
view to re-organising and rchabilitat-
ing such sick textile underaking. so
a3 to subserve the interests of the
general public by the augmentation
of the production and distribution,
at fair prices, of differcnt wvarieties
of cloth and yarn, and for matters
connected therewith or incidental
thereto, be taken into consideration.”

MR. CHAIRMAN : Motion moved :

““That the Bill to provide for the acquisi-
tion and transfer of the right, title
and interest of the owners in respect
of the sick textile undertakings speci-
fied in the First Schedule witha view
to re-organising and rchabilitating
such sick textile undertakings so as to
subserve the intereits of the general
public by the augmentation of the
producticn and distribution, at fair
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prices, of different varities of cloth
and yarn, and for matters connected
therewith or incideatal thereto, be
taken into consideration.”

SHRI DINEN BHATTACHARYYA
(Serampore): Mr., Chairman, this Bill
has been brought forward to nstionalise
the sick textile mills, I want to point
out that merely by taking over or nationa-
lising the sick textile mills, the problem
of the textile industry or the problem of
supply of cloth in sdequate quantities to
the people at reasonable prices will not be
solved.

The textile industry, ss we all know, is
one of the largest industries in our country-
How is it that 103 mills, which account
for 20 to 25 per cent of the total mills,
have become sick so that they have to be
taken over by the National Textile Cor-
poration ? When the enqury Wwas con-
ducted by the Government under the
Industries (Development and Regula-
tion) Act, how many of these mills were
found to be sick because of corruption and
mismanagement by the owners and in
how many cases action was taken against
the management for corruption and mis-
handling of the money of the sharcholders
or depriving the work ers and employces of
thesr dues by way of wages, providen!
fund contribution etc. As far as my know-
ledge goes, not even in one case has any
action been taken against any single mill-
owner of these sickmalls. This Nationalisa-
tion Bill is nothing but a rescue operation
of the owners for their nefarious activities
of defalcating funds. They will be resur-
rected by the Government, by first taking
over and then by nationalisation. TheY
are going to get about Rs. 40 crores as
compensation as per the Bill. Even
after take-over more than Rs, 67 cmre:
were given as loans by the Governmen
and other financial institutions.

How are they going to take back those
amounts 7] I do not find anything in the Bill
that any such measure is going to be teken
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As regards the basis of compensation,
I have seen how it is amusing to note that
even Rs. 1000 will be given as a token
compensation but, just now, the hon.
Minister, while replying to Shri Madh,,
Limaye, said that post-take-over dues will
be paid to the workers, if there are any,
My question is ; What will you do about
pre-take-over dues ? You have said that
you will pay gratuity to workers in full’
What about the provident fund money ?
What about their earned wages ? What
about their leave wages ? Have you ever
teken care Lo go through the matter as to
what are the dues of the workers for the
pre-take-over period ? 1 know, in many
cases, the workers who worked, who spent
their whole life there, are not getting their
pruvident fund money even after two or
three years of the taking over of the mill
by the Government.

What is the provision here ? You have
given priority to the secured loans which
means bank loans. You have given no
priority to the dues of the workers. That
should be the first charge. Whatever
amount may be available, the dues of the
workers should be the first charge. You
have not said 1n pert B of the Second
Schedule that the dues of the workers will
be the first charge. You have put it in
the fourth category, wages, salaries and
other dues to an employee, then, revenue
taxes, etc. etc. In the third category, you
have put “‘secured loans' which mea s
liquid money that was taken from some
fingncial institutions by rhe management.

Why not you put the dues of the workerg
in the first category ? That should be the
first charge.

There sre s0 many cases, hundreds of
workers, where the workers did not get
their earned wages; they did not get their
leave wuges and other dues. You sa¥
that you have taken care of the cause of
workers, I say, you are giving hosx and
bluff,

Thén, youhave mentioned abont moder-
nisstion and rationalisation. What does
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modernisation and rationalisation mean
You will spend lakhs of rupees on import-
ing machinery from outside. What for
I know, in many cases, ordinarily 3 or 4
looms are run by one worker. In the
name of modernisation, the machines would
be imported so that even to the extent of
2510 27 looms would be run by one single
worker. So, by modernisation and rationa-
lisation, you would reduce the complement
of workers in a particular factory or mill.
I have given an amcndment that in no
case, in the name of modernisation, in the
name of rationalisation, in the name of
making improvement in the factory, you
will take any step so that any worker may

ose his job. Some years back when this

question of rationalisation came in Bombay,
the textile workers foughr against it. You
can see what wes the number of workers 15
years back. You go through rhe s atistics
and you will find that it has come 1o half.
So,inthe name of modernisation and ratio-
nalisation, if you dispense with the service
of a large number of workers, what is the
good of it 2

Then, you say that You are takingit over
to supply to the consumers, cloth at a fair
price. What is the fair price, I do no
know. Mr. Madhu Limaye has spoken
enough and given certain figures. I do
not want to go into the details. Itis also
a hollow slogan like “*Garibi Hatao.”

8o far as the functioning of the National
Textile Corporation is concerned, we know
hOow much corrupuon is prevalent ther
Two years back one Mr. Tripathi who was
the Chairman had to resign because of
nepotism and corruption. What is the
guarantee that the National Textile Cor-
poration will function properly and there
wilt be no corruption and that the mones
that will be spent for these mills will be
properly utilised for maintenance, ete. ?

Coming to the cest, I may say that no
provision has been made here to see that
a certain percentage of production is done
or sllocated only far production of stan-
dard cloth which can be sold at fair price to
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the poor econsumers, Uptill now in these
mills that heve been taken over by the
Government—in some cases by the State
Goveraments and in many cases by the
Central Government—in how many cases
did you produce the cloth which you sold
at fair price ? I know. I have personal
experience. I have gone to some mills and
seen it., Only in a very few cases, just
for a show to the public, they open retail
shops wherefrom people are supposed to
get the cloth at fair price. But how man
persons get it ? It is only a show. Sc
my point is that the production should be
regulated in such a way that the maximum
is produced for the ordinary consumers at
fair price. The rich people can manage
themselves from the smugglers and other
sources. But the ordinary people, the piof
people the poor peasants, cannot get it. So,
a guarantteed production of standard cloths
to be sold at a fair price, must be made by
the Government.......ccivovunvnns.

SHRI §. R. DAMANI (Sholapur) : Do
you want smuggling to be allowed ?
you say that the rich people may get from
the smugglers.

SHRI DINEN BHATTACHARYYA :
Smuggling will continue and you will get
your fine cloth from them. Only you have
to take the trouble of going to Bombay or
Gujarat—the ses-coast-and you wall get it.

Enough has been said how the consump-
tion figure has come down from 1§ to 16
metres three or four years back to 11 1o 12
metres per head now at the present mo-
ment. There has been abnormal incresse
in the cost of the cloth., The idea which
you have given is very good—to arrange for
the production in such a way that you may
sell the clothes at fair prices and so on, But
what is required is, you have got to imple-
ment it. That is the main thing. A gua-
rantee has to be made here in this regard
that acertain percentage of clothes should
be given ta the ordinary people, to the poor
people, to the common people at a resson-
ably low price. That is our demand, Sir
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Then I would respectfully u&mﬂ this:

Do not allow the big sherks, the big indus-
trialists and the big monopolists to exploit
our scarce foreign exchange resources.
That is my main point. They do all
theso things for importing machiney and
chemicals and other things. They wuse
these scarce foreign exchange for the pur-
pose of getting machinery from abrosd,
getting chemicals from abroad and not gven
50 per cent of the foreign exchange spent
are being earned. That is to say, we arc
losing this foreign exchange which is very
scarce. We have got to stop all these
things. This 18 my submission,

You have taken over cerlain spinning
mills They should produce yarn for the
handloom sector, for the handloom weavers.
Another point I want to mention 1s that the
textile owners are now saying that they
will bring down the prices and so on, Bur
is also worth noting that the Guvernment
self increased the prices to 30 or 35 per
cent, but now the mill owners are announ-
cing to reduce the price of cloth from 10°,
to 40",. Thisisa joke, or anything else ?
Nobody has any rehiance on your big promuse
that you will arrange distribution of the
cloth at fair price and so on. So my point
is this, You have to bring a check on
these exorbitant profits that these textile
magnates are reaping. You have to sec
that the textile industry as a whole is taken
over and nationalised, Otherwise this
problem will not be solved. The problem
will be there and will be accentuated. At
their very sweet will they will bring ¢loth
to the market and prices will be controlled
by them and as Mr. Madhu Limaye has
said, they will dictate the terms for th®
price of cotton and they will dictate the
terms what will be the price of finished
goods in the textile mills,

So, you have to take such steps and such

measires a3 are very necessary to see tha'

these textile monopolists do not get furthe'
Chance to exploit our people.
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Before concluding I  agan want to
repeat about corruption in the National
Textlle Corporation. There was corrup-
tion in these mills and these mills were
sick. Now, you are handing over or giving
the charge of these milis to the National
Textile Corporation whuch 13 full of
corruption. No report has yet been
placed a8 to the functiomng of this Cor-
poration. Only from some
sources we have learnt therec 18 a serous
type of corruption and the Government
must try to put an end to this corruption.
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e g T rda, TR 1 X
g Faramr P myr G H 1w wfew
AT ST IR AATIG F FEET
ag A w7 A% Fr wage LAy o
F17RI I AT | U= ¥ weT
seFnT q@r ¥ wer gfeegedtr W
fefafrmaig #1 AT 94 qward
f& Tz ST NS N wars 37 Srat e
W7 o AR AR TN AT
Eferarirrazfrarfard fr ss
7§ 51 7 A o7 qfaw w1 froge &
fear wvqar 1 39 & frzraede Y 9w
grad ) ag wrar &1 763 39 77 20
soryfaz gz A oM P A §
aw ar AT A Sraf F AV IT A FgA
& fe ag 758 7@ faamr | Regd wr o
T AT 3 T 449 7 I FAT ¥
gex7 Tr AR aar e fe s g ey v g
w27 TYRIT T AT AT FTTAR 91
FIA FH, KT AT LT F I AR
AT 2 I A 7 wfwwr 8 Psgd
firdrly | g7 93 A% WY ? aga AT
feafs & ot g7 @t A7g ¥7 9ra w1
WIT W &7 W@ § A 7w w7 ggan
s gy fray arT g

(Nationatisadon) Bill

F Wt ¥ frker woa wrgw § fr
formr fer g Trefawer weavdw frwrer
feegevta &t firey ¥ e e gl e
ENE §7 § W InTw SewIrew
TN o avw F gw agar Fawran
w4t | xF age 8 Arive ¥ fast & O
T FATAT AT WY IT ¥ g8 w0y f
WY ATRTT § @zl A § wadY O
& # fo wagdr & Regdy o wifadz
®T #7754 {7 30T Wi gg ATT Y IR
AW 2ETITET FTTAIXAT T WATER
AT A AR F AT AwAw 24NN

FTARYT A 7R 7 I7 faAr ¥ e
g AP AL M| AXLT W7 AT AN
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t 1 3w A T w0} o i gey
w7 73 § ar a7 37 % A1 wegram &
FfFr g vrgT & AT AT WOT
&1 F=gdr AT g4y 1 FsqE T w7 AAOT
o fRrA@t g & 1 weTd gv A

adr Ay oarfr ¥ grATT A A amefr
e A ax & s 5 wegw freme
Aty 72 99 vE7 Fp7 wifas @
war fRvmr) 3w faw & and qAgr A
' X R A A RIS ¥ Arg Arefafadr

oY ot mva A awrard &) gEQ AT
& 5 arg & ot Y wrqA A @ § 97
A & wATC A woge ded F
fory 1w &7 W & Afr xr qwar ) A
wrefores ware wifas e #Y o aaT TG
& T AT ARG E § A7 WY W
af v qwar, fr wry gw wifrde w8
¥r Tow forareg | ag wrdy R
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e aferrcdir woe it T
worrdt W & fr o wfow aan a3
o aff & @ § 39 € ag e WG
ot wag w3 ardy faederdr o7 w17
WT TIHA FI(A WY ATY ] §, T AEIC
wr i

LEECCR R Eed CRE ad &7 407
vqs (A& § Foagix wra WY 20 iy
Fomar NIz gz M wFr g a8 1A
fam arfasi 3 oar agr wo§ & wiw @
ag 2% gz w1 fa wray aw o S e
qdY wgew ¥ gg wgr on 5 2w O
qErAAT ¥R 1 3T E XA AGTHLAN |
Afex ag A guraw forr wr g g 99
¥q AT AR S0 7 T w1949
qiafedy & off Rwyd & van o A o
R A frafifs ww
ZATTT %qT #91 3 ? Fwrq w1 AAwYy
ar wvg § fe wifadz s w0 o @
% $T97 ® 9T 91T qF T w9 0
AT A araiw af A e s wfaTe e
47 g1 AY 35 % 397 faa wiferw o fommi
@ fadm  qrwr wlx e S N g A
50 g3firt fear ? 15 AT A% 80O
yfqorx farar s 20 & #9492 75
sfame 20 @ & 1O AFOG wg A
¥z qedz 37 fadar | 19528 wifde
% 39z mrq fear Wi 1971 7 2034
F ne wrldy ven Aifedz gz & fas
% fgd & g wagdi # A o
%rfgg o 1 oz wiv gaa € A7 AT
ag wierk A of 1 W9 & IN <@ AN
g fsdr B s are T

™ & a1z 7 F Frdga o s
qxaT §, 78 7} oy ary §, oF fuw &,
38 fawt w1 Arfrs 93 fir #Y W
| Tt & g WY, T v
g 1940 ¥ g amry fr oy
firr & W v war 1 F Whe woeTX
Faw wmer g, @ e ¥ o g,
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(Nationalisation) Bill

far4 way ¥ fverar g, v st § frmar
g O ag v F g darv Y A
ardr ¥ ¥ TR & wdvr ¥ aF
fazdfrr  afafe aarf 1 37 @ fewrfor
¥ oqae 1950 § g faw ¥ 1200
Tag{i &t = vE e & wf fr
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1 MM 8 gwrv ®IQ A A q94
#t oft g v 12 A 96 TEIT
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FATE giaT 40T AT Wk €7 | 7
EAEIEECE SRisich tdiCE &k ]
arg Wt AvETe 7 §3 A fear 7 e
1959 ¥ o WY $7E) TATE forar & wgey
qifearirz & weae ST aTEE 6 1 39
Y 5 74 g ) fFT 1960 ¥ uF Wi
frar w842t aar€ 30t s & fag, feeody
§% 7Y §AT1 1970 ¥ WY FHE) FATE
®T AF 16 AT 55 FTHIC 992 ®o
#aw grfazz % ¥ 94 far gy
1971 ¥ 918 1972 ¥ 5 s 5@ &
I qWT 53 A4 ¥ wiws awmw?
T AYEAT 1950 & = @7 § e EF
e fear 1972 % 1 &Y g9 & wwgli wv
T AR ? T Wy A F 7oA A
wiwsr ¥ i A1 & 5 e mifas A
o fe o frre v aree SR @ A
a1 ag Wt w2 f wra g foer dfag,
qogT WA ¥ farg are ) Afe wda-
Hz Ta 3% ¥ g Fave 7t ot ? famg
1972 ¥ wy g8 1 2% v fmy 59 awg

33 W 42 EATC 296 ¥ WL
* el v & awTr ¥ o7 W ar
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[ o < farg wré )
v e e oy § gt e
forg gy arer wd § WA free v 9w
& qrer 3 o § sy wed § fr o oy
wrfew wifidz wo war Ty w77 @7 ¢,
g o & g e wrg + oy A wo R
2w g frar 39 & arg oY v g
2 ? qF Al faw &) fwq O 1906
¥ 3w few W &% W feay 9q O
8 WA 16 THT 910 FTq IF T7 IHTAT
X1 (swwwer) HR drer sarEr
zrew rfwg ) wodlt grEf o E @ F
wTe qear g | ®rf 3 ara A wrAdg
TN AN QA QI AL
WREagmamg et asgrag ag
1€ Wiz qTAA1a qaew w7 e o @
g

wq 3% e fwar At 8 AW 16
gare & Mfirkz s A w@ww awmT 41 ?
WS 1966 § X7 firer #t waT v & Hfrw
1973 & fgara & qwrAr § 37 WA
39 gAY 912 ¥I¢ Wifa¥s HT & I 7
& 9T 15 91 36 AT 400 ETT § U
arf % 8 1 53 Mg Y | o Ew AT
feraamigr 11w Al 53
e ot srfgdz wrateso (o grdo ¥
W oy o€ & a&TaT A F firAwT a7
8! T 83 " 1y A vava T Fraa
7 war 37 Farfarkaau & g g
war frera ot fear smg &Y arat weay
ft wre ifad Wi IAET QurAsT A
£} O TAIC TIT TT ATET TPV §
fe 3a & wag AT & o0, T
¥ 0 61 q gorrT =qg( & ot Fear ot forar
fNa #2600 WAL &7 FA E, w@F
Qe oF T o aage & fge ¥ ot
STEAT-FCPIT €8 Fwar wrfyq )

agr g% e ® vt ¥ o) wwaTar
g g —X% Tw ik ant ¥ gy g ¥
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e are wr d fp et A ol Wy ga W
Rdn wive v §r it 4 vy off gl
[ & o g7 oy & o anda fwgr o1
& i w A §-syre avgds faw e o
1966 & 39 Nq ¥ 77 8, 40,070%0
wifad= wox $T 9 5, 07, 978 €T
£o 7o wrlo w1 awrar ar ) Fraw &
e o Feeft e o wpa o oy
gfriay wide oo dfroew ¥ &
3o wrdY & frrg o Frmra® wrafirere
21z faer & qorgdr WY wefigar gy
& oy 1 Brfe g wAgT WY IR A WAy
ohy & & 0% Tar o 2 Oae, 8 bow
97 ¥ WAF! AT €7 GATT B ISTAT
famr sforr g8 vavsr oY oy Ay ey 3
& wv aeeTe ®) Fg9 w74 A #wrf faen
AR AT AR ke W Ay
IN THA ® 75 77 qaA § Afew roare
7 ot 7w NE Frdardy W € 7 faan
& waArr o e & 1S fel ¥ ooy
I8 T WARTA A FAT FAT A0
" afs 2z d5r a8 wxAr 2 A 39 fav
wfr 1 6 T T qom Y Awdy ¥
AT FAATIE AT A O X e mvfey
1 w397 ¥ qTFT A 9T, 7 1906
# IW 60ATE 18 S §TAT AHAT A
1967 # a7 ™7 31 ot g1 E, 1969
7 somrear af, 1970 ¥ 81 W A
mf 1972 % 80 WTA 87 FAIT 250
aye g wE 1 3z A fad wifadez v
# ww @), fo avo wre ¥ Iw W
AT 31,55,292 €I ¥HTAT 41
€0 T&o wro w1 wyaT ey APA X AT
< o vk ot oy Faw gy, wa fr
I & R T AY WA WTET WrAT @
o AT FTE gk v i AT 99
TT & WY A WL LW} FHW A (A |
§ & 3a N wr  wgar—fty wrdl
H g wok e & arpe frwar 1877
wyr ey A R G ReaT )
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wamfy @Y, o6 wwg @ ow
wfiw afcare & §, W< ag sy it ol
gt fif wiay & e weara oy —a R
Qur o Y TqT ¥ 7 wra wrarvard
wareo ¥ § gl aww wwge W
" W& i ¥9X 97 Q@ g
oY qg Ay o TATT AT A ) QF
frer Y aes 83 WA 26 FWCC 312
o qrfvds qwTar §, Afew 9w W
. qarad 1 gwr war fadm

¥ wa ¥ goAt wrgar § —maded
1 ¥ AA97 § 7 qrear g A A
1972 % wwgQ ¥ 1,03,20,553 947
wwrar a1, ¥fem 37 &Y govawr fatm-
sergEar, faau d 1, 12,52,000
&7aT At Wiy &7 faedre A7 §, A1 ATy
wILTY A A A @A AGT F T~
fee wwgT ¥ fam war 7347 1 & wradia
waY ot ¥ frdew o e e gw
o< fer & fawre w3 9 w17 & ed-
T § 3T A AFAAT qogd & AgAN
e fad g wedt &, wor worgdl ay Arerar
W, IT R F A7 A Y FE 7E W IA
® A fadey | g ST ot 7 37
& wa ¥ 3 N WA gy wew &
ANETFAT AT, N A X IQ IR
et §?

Auadty wf it ot et &
fovg e o wvger g-1972-73
w1 9§ drerew felt & forg R W
w war §, 5 wme Svmore faet &
ehvgre # Qar ad A mar 1943 Wk
1948 ¥ ¥TT 1972-73 w7 & aror 4w
arw & faa ¥ dmerew foed & 7o
vy it W & wefw el &

¥ g™ wyy wrarey g feay
&1 ¥ sy WY ag oy wve fewetr g
§ P Fwer womwr e vl ot 2w S gt
W, T8 0 iy gt ¥ g fe

(Nationalisation) Bill
ARTHT T FIIAEAT A F w4H 9w
7 werr ¥ fag dare § i ol
HIAT RAT $2 F qgaw fzary

=ity afeT wia fdt R
e 7

oft vy W : AT arw o aw

warafa siwa : wrq o 9 o
T% & 22 N0 faF AT §00C WX
® avey four g @Y 7 fre ge qe
feem T .. ..

ot vy wil: o fraz Wk
% fafag

mrafa afa 8% 20 fave g
#1 fan g—-wiq ww AT wA §
w1q & feaarfaa #1 aaw § foar 1

@t uafgrwd @3 oF faae
Lus O

¥ QF a1 /1K yoar wrgar g-faat
®Y 519 N v a7 Agd § o Fowr
ferra @ 3@ &) T T § wgmarame
Hfaee forer ) fura & Saw 1325 wew
3 I W 2 AT 35 @ 68 FATL
qwrawr @ W &, aa e glvear gangde
faer 91 fore & 6325 T g, w1
TR ARt ¥ &) waheg § arvar
wgm g fe fasdwogm faew &
mifas) &t N e e A W R E,
30 % fgara fa%AwA aq7 ¢, I
shersry?

SHRIMATI ROZA DESHPFANDE
(Bommay CenTrar): In the fimt
instance I want to welcome this bill.
Goernment have taken quire sometime
to arrive at this conclusion that they
should nationalise these mills, They
did not start with' the idex of helping
labour. They started with the idea of
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[Smt. Roza Deshpande]
ing the mill on lease and helping
mill owners who were losing. This
very theory has brought about certain
great failures in this Bill. For instance
a mill in Bombay, Sakseria Mill, was
taken on lease for one year because the
mill owners w . Then the
Government mscde profits in just one

year and they returned it to the mill owners.

Again he made losses and again the
Government took 1t up on lease and later
on handed over to the mill owner. Then
that mill was closed for many years. The
General Secretary of the A.ILT.U.C.
Shri1 Dange had to climb the gates of that
mill and told the Government that it
was high time they rook it over and na-
tionalised 11. That is why I say they started
with the idea of helping the mill owners
and not helping the workers.

MR. CHAIRMAN You can
continue tomorrow.

17.30 hra.

HALF-AN-HOUR  DISCUSSION

C,B.1. INQI IRY INTO LAND DEAL SCANDAL
OF CUTTACK STATIIN OF A.LR.

MR. CHAIRMAN : We will now
take up half-an-hour discussion. Be-
fore we take 1t up I should like to point
out to the House that at least I would wish
10 go by the ruler and I hope you would
cooperate.

Rule (55) says :

¢“There shall be no formal motion
before the House nor voting. The
member who has given  notice
may make a short statement and
the Minister concerned shall reply
shortly. Any member who has
previously intimated to the Speaker
may be permitted to ask & question
for the purpose of further eluci-
dating any matter of fact.

(HAH Dis.)

Now, if we have to finish this in half
an hour, I would need your cooperation;
to be strictly within the rules, to make
a short statement I will give you five
minutes,

SHRI SURENDRA MOHANTY
(KENDRAPARA) : Five minutes
would not do.

MR. CHAIRMAN : I would not go
beyond- half-an hour.

SHRI SURENDRA MOHANTY :
I am grateful to you for your guidance
But I can show you umpteen instances

MR. CHAIRMAN : I am not con-
cerned with those umpteen instances.
I will go by the rules.

SHRI SURENDRA MOHANTY :
How much time will I get ?

MR. CHAIRMAN : You will get ten
minutes.

SHRI SURENDRA MOHANTY :
I would like to preface my observations
by the remarks that 1 have no intention to
politicalise the issue, or scandalise any
individua , institution or goveinment,
as far as this particular matter is concern-
ed. My only intention is to put this
All-India Radio land deal in Cuttack
in its legal perspective and to urge upon
the hon. Minister to hay the copy of the
CBI Report on the land deal on the Tab-
le of the House so that we all know the
facts. What I am interested with,
and I am sure what the House is interested
with, is to know the facts. 1 have no
intention, I repeat, either to scandalise
anybody or to politicalise the issue,

The genesis of the matter is like this.
It will be recalled that in the year 1969
the Government of Indis had acquired
sbout two scres of land in Cuttack for
the purpose of constructing steff guarters
for the All Indis Radie employees a



